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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION

Delhi, the 3rd June, 2024
No. F. 1/37/1024-Jiitll.ISupt.ln\v/I116-ll2l—ln exercise of the powers conferred by the proviso to article

309 of the Constitution read with Government of India, Ministry of Home Affairs Notification No.F.l/2/70/D!-[(8)
dated the 29"‘ May, 1970 as amended by Notification No.1’.-DH(S) dined 25“ July, I910 and all other powers enabling
him in this behalf. the Lieutenant Governor of National Capital Territory of Delhi in consultation with the High Court
of Delhi is pleased to make the following rules further to amend the Delhi Higher Judicial Service Rules, 1970,
namely: -
I. Short title and cointnencement. ~ (l) These rules may be called the Delhi Higher Judicial

Service (Amendment) Rules, 2024. _
2) They shall come into force on the date of their publication

( in the Official Gazette.

2. Amendment of rule22. - In the Delhi Higher Judicial Service Rules I970, in place of
" eilsting Rule 22, the following shell be aubitltuted, ninety: -

I “22(l) Recruitment made to the service by direct recruitment shall be subject to provisions regarding
reservation and other concessions (except age relaxation) for the Scheduled Castes, Schedules Tribes and Persons with
Disability as provided by Rights of Persons with Disability Act. 2016 and the'orders. notifications etc. issued in this
resnoct by the Central Government from time to time.
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(2) Persons with Disobility shall be considered for appointment through direct recruitment only if they are
found capable of efficiently discharging duties as Judicial Officer as per the satisfaction of the Mgdiggl Boa;-,1 um
may be constituted before or after their names are recommended for appointment.

t _ (3) Recruitment to service by way of promotion [in terms ofRiile 7(1)(a) and Rule 7(l)(b)] shall be subject to
provisions regarding reservation and other concessions (except age relaxation) for Persons with Disability as provided
by Rights of Persons with Disability Act, 2016 and the orders, notifications etc. issued in this respect by the Central
Govemmcnt from time to time."

By Order and in the Name of the Lt Governor
of Govemment ofNational Capital Territory of Delhi,

BHARAT PARASHAR, Principal Secy.
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The Registrar General,
High Court of Delhi,
New Delhi.
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2.

The Principal District 8:. Sessions Judge (HQ), Tis Hazari Courts, Delhi.
The Principal District & Sessions Judge, North-West District, Rohini Courts,
Delhi. '
The Principal District 8:. Sessions Judge, South District, Saket Courts, New Delhi.
The Principal District &. Sessions Judge, South-West District, Dwarka Courts, New
Delhi. '

3.
4.

5,.
6.

The Principal District & Sessions Judge, North District, Rohini Courts, Delhi.
The Principal District‘& Sessions Judge, South-East District, Saket Courts, New
Delhi.
The Principal District 8:. Sessions Judge, East District, Karkardooma Courts, Delhi.
The Principal District 8:. Sessions Judge,New Delhi District, Patiala House Courts,
New Delhi.
The Principal District & Sessions Judge, Shahdara District, Karkardooma Courts,
Delhi. -

7.
8.

9.

The Principal District & Sessions Judge, North-East District, Karkardoorna Courts,
Delhi.
The Principal District 8c Sessions Judge, West District, Tis Hazari Courts, Delhi
The Principal District & Sessions Judge~cum-Special Judge, CBI (PC Act), Rouse
Avenue District Court Complex, New Delhi
The Principal Judge, Family Courts (HQ), Dwarka Courts Complex, Dwarka, New
Delhi .
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l3.

Sub: Amendment in Delhi Higher Judicial Service Rules, 1970.

Sir/Madam,

I am directed to forward herewith a copy of Notification No. F.1/37/2024-
Judl./Suptlaw/l l 16-l l2l dated 03.06.2024 on the subject cited above, for information and
necessary action.

l

Yours si eref, ’,.l:)\
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Encl : As above A l $1
(Syed ZJS ‘All Warsi)

,_ '_ __ at Joint Regis ar (Judicial)(Rules)
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Endst-No. 57-" 56 /Rules/DHC/2024 Dated Q; lvjlgg
For information and necessary action to :- .

l. The Member Secretary, Delhi State Legal Services Authority, 3" Floor, Rouse Avenue
Courts Complex, Pandit Deen Dayal Upadhyaya Marg, New Delhi-110002

2. The Director (Administration), Delhi Judicial Academy, Integrated Complex for Delhi
J Academy and National Law University, Sector 14, Dwarka, New Delhi -

3. The Joint Registrar (Gaz.-l & II), Delhi High Court, New Delhi.
4. The Registrar, Exam (J udieial), Delhi High Court, New Delhi.
5. The Registrar (Vigilance), Delhi High Court, New Delhi.

L\ 

Deputy Registrar (Rules)

OFFICE OF THE PRINCIPAL DISTRICT SESSIONS JUDGE (HQ8) : DELHI

No.9 05570 ' H 0 6% /Rules/Gaz/2024 Dated U B J m
Sub:~ Amendment in Delhi Higher Judicial Service Rules, 1970.
Copy alongwith its enclosures forwarded for information & necessary action to- <

1. All the Judicial Officers of Central District, Tis Hazari Courts, Delhi.
2. The AO(_]), Administration Branch (I,II&III), Library, Tis Hazari Courts, Delhi.
3. T S/Reader to Ld. Pr. District 8: Sessions Judge (HQs), Tis I-lazari Courts, Delhi.

he Website Committee (English /' Hindi), Tis Hazari Courts, D i.
5. The R&I Branch (Central) for uploading on LAYERs.

FM! 1024'
(MU R.GUP'I'A)

District Judg Comm.Court-07)
Officer In-Charge Ju icial Branch, Central

For Principal District Sessions Judge (HQs)
Delhi
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